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APPENDIX-A
RULES RELATING TO CASES UNDER THE CHARTERED ACCOUNTANT: SACT,
1949 (ACT XXXVIII OF 1949)

1. Register of cases — All cases received under by the High Court under
Section 21 of the Chartered Accountants Act, 1949, shall be numbered and
entered in a special register.

2. Filing of finding, etc. in Court — The Council of the institute of Chartered
Accountants of India (hereinafter referred to as the Council ) shall file in the
office of the Registrar of the court the finding of the Council along with the report

- ofthe Disciplinary Committee and all other relevant papers which were before
the council and the Disciplinary Committee and in particular the following
- documents: ’

(a) Complaint or information.

(b) Written statement of defence.

(c) Depositions of witnesses together with exhibits

(d) Notes of the hearing before the Disciplinary Committee and the Council.

The Council shall furnish to the Registrar of the court two extra copies of the
aforesaid papers.

The Council shall also fumnish to the Registrar of the Court the postal addresses
of all persons on whom notices are required to be served under Section 2 1(2) of
the said Act.

3. Fixing date of hearing — When the finding of the Council other papers
have been filed in Court, the Registrar of the Court shall fix a date for the hearing
of the case and shall forthwith issue notices. .

4. Service of notices — Such notices shall be send by registered post to all

- persons to whom notices are required to be sent under the provisions of Section
21(2) of said Act at the addresses supplied by the Council and shall be served
not less than 15 days before the date fix for the hearing of the case.

5. Cases to be heard before a Bench — The case shall be heard by a
Bench consisting of not less than two Honourable J udges to be nominated by the
Honourable the Chief Justice.

6. Copy of final order to be sent to Council — The Registrar of the Court
shall send a certified copy of the final order passed in the case to the Council of
the Institute of Chartered Accountants.
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In the matter of

The Chartered Accountants Act (Act XXXVIII of (1949)
and

In the matter of

Member of the Institute of Chartered Accountants of India
... Petitioner
-Versus-
... Respondent

To
(1) Member of the Institute.... ... ... .. the respondent, above named. .. ..

(2) Secretary of the Council of the Institute
of Chartered Accountants of India.

(3) Secretary to the Ministry of Finance,
Union Government, New Delhi.

Whereas the Council of the Institute of Chartered Accountants of Indiahas
filed in this Court its finding dated the .. .. .. .., and the report of the Disciplinary
Committee dated the .. .. .. .., in the above case;

Now take notice that the honourable Court will proceed to hear the said case
and pass orders thereon on the .. .. .. day of .. .. .. .., at 11 o’clock in the
forenoon when you may appear either in person or by an advocate and make
your submissions to the Court.

Dated this.. ....dayof ........ -
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APPENDIX-B

RULES UNDER THE BANKIN GCOMPANIES ACT, 1949 (ACT X OF1949),
ASAMENDED BY THE BANKING COMPANIES ACT, 1953

1. General headings— Application under part Il or Part I- A of the Banking
. Companies Act, 1949 (hereinafter in this Appendix referred to as “the Act”),

~ shallbe instituted in the matter of the Act and in the matter of the Banking Company
and where necessary in the matter of the Act under which the banking company
has been ordered to be wound up.

2. Presentation and hearing of petitions under PartIII or Part III-A of
~ the Act— An application under any of the Sections of Part III or Part ITI-A of

- the Act shall be made by petition which shall be signed and verified in the same
manner as a plaint. The petition shall be supported by an affidavit and shall be
presented to the Judge taking Company winding up matters or to such other
Judge as the Chief Justice may direct. The J udge shall hear the said application
and pass such orders and give such directions as he deems proper, including
directions for notice of the petition being given to such person or persons as may
seems to him likely to be affected by the proceedings.

3. Notice of petition— Where a notice is directed to be given to any party,
it shall be served together with a copy of the petition and the petition shall not be
heard until fourteen days after the service of the notice, unless the Judge otherwise
directs.

4. Applications in winding up to be by petition— Application for the
determination of all questions of priorities and all other questions whatsoever
whether of law or fact, which may relate to or arise in the course of the winding
up of the Banking Company, shall be made by petition. The petition shall contain -
astatement of facts relied on and the nature of the reliefasked for. The petition
shall be signed and verified in the same manner as a plaint.

5. Notice of petition— Petition mentioned in the last preceding rule shall be
presented to the Judge for the time being dealing with the proceedings for the
winding up of the Banking Company or to such other Judge as the Chief Justice
- may direct. The J udge shall direct notice of the petition to be given to the
- Tespondent or such person or persons as may seem to him likely to be affected -
by the proceedings. Such notice shall be served together with a copy of the
- Petition and the petition shall not be heard until fourteen days after service of the
~ Dotice, unless the Judge otherwise directs,

6. Affidavit in answer— An answer to the petition mentioned in R.4 shall be
- made by filing an affidavit and a copy thereof shall be furnished to the petitioner
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or his advocate atleast two clear days before the returnable date of notice.

7. Direction for hearing of the petition— On the date fixed for the hearing
of the petition, the Court may proceed to hear the petition or give such directions
as it may think proper as to discovery and inspection, examination or witnesses
in court or in chambers, taking of evidence by affidavit or otherwise and generally
for the speedy determination of the petition.

8. Transfer of suit and proceedings to the High Court— When the Office
Liquidator or the liquidator appointed by the Court submits to the Court areport
under Section 45-C(2) of the Act, he shall apply to the judge for the time being
dealing with the proceedings for the winding up of the Banking Company or to
such other Judge as the Chief Justice may direct, for directions as to the parties
to whom notice may be given and the date and time for holding an inquiry whether
or not the suits and proceedings mentioned in the report should be transferred to
the High Court. The notice shall contain particular of the suit or proceedings in
which the party may be concerned and require him to appear and show cause
why it should not be transferred to the High Court. The notice shall be served
fourteen days before the date appointed holding the inquiry.

9. Affidavit in reply— Any party desiring to oppose the transfer of the suit
or proceeding to the High Court shall file an affidavit and furnish a copy thereof -
to the official Liquidator or the Liquidators appointed by the Court or his advocate,
at least two clear days before the returnable date of the notice.

10. List of debtors— When the Official Liquidator or Liquidators appointed
by the court files in the court listof debtors under Section 45-D(2) of the Act, he
shall obtain an appointment from the Judge for the time being dealing with the
proceeding for the winding up of the Banking Company or from suchother Judge
as the Chief Justice may direct, To settle the same shall give notice in writing of
such appointment to every person mentioned in such list. The notice shall contain
such of the particulars mentioned in the list of debtors as are applicable to such
person. In case any variation or addition to such list as made by the Official
Liquidator or the Liquidator appointed by the Court, a similar notice in writing
shall be given to every person to whom such variation or addition applies. All
such notice shall be served four weeks before the date appointed to settle such
list, variation or addition.

11. Service of notice— Service of notice upon the debtors shall be affected
by sending the notice through the post by a Registered letter or if the Judge so
directs under certificate of posting. The notice shall be addressed to the party to
his last known address or place of above and such notice shall be considered as
served at the time the same ought to be delivered in due course of delivery by
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Post Office and notwithstanding the same may be returned by the Post Office.

12. Affidavit in reply— If the debtor desires to show cause against the
inclusion of his name in the list of debtors; he shall file an affidavit and furnish a
copy thereof to the Official Liquidator or the Liquidator appointed by the Court
or his advocates at least seven clear days before the day for the settlement of the
List.

13. Settlement of the list of debtors— (1) On the date fixed for settlement
of the list of debtors the court may settle the list or such part thereof as it may
think proper. If the Court is of opinion that it is not immediately possible to
adjudicate upon any particular debt mentioned in the list, it may give such directions
as it may think proper as to discovery and inspection, examination of witnesses
in Court or in Chambers, taking of evidence by affidavit or otherwise and generally
for the speedy adjudication of the debt. The court may in a special case refer to
the Official Liquidator or the Liquidator appointed by the Court to a regular suit.

(2) The certificate under Section 45-D(6) shall be in form No.1 attached to
the Appendix.

14. Official Liquidator or Liquidator appointed by the Court to report
if he contests claims of depositors— If the Official Liquidator or the Liquidator
appointed by the court desires to contest a claim shown in the books of the
Company as due to a depositor on the ground that there is reason for doubting
the correctness of any particular entry in the books, he shall make a report to the
Judge for the time being dealing with the proceedings for the winding up of the
Banking Company or to such other Judge as the Chief Justice may direct stating
his reason for doubting the correctness of such entry; and if; upon such report the
court is satisfied that there is prima facie reason for doubting the correctness of
the entry, the Judge may cause notice to be given to the depositor concerned to
come in and prove his claim.

15. Register of suits in winding up matters— Suits in respect of claims
made by or against any Banking Company in Liquidation including claims by or
against any of its Branches in India shall be entered in a separate register to be
maintained by the office and shall be treated as expedited suits. If such suits have
been filed before the date of the order for winding up, the Official Liquidator or
the Liquidator appointed by the Court shall furnish to the office a list of such
16. Hearing of suits and matters— All suits referred to in the preceding
rule and all matters and proceedings connected with the suits shall be heard by
the Judge for the time being dealing with the proceedings for the winding up of
the Banking Company or by such other Judge as the Chief Justice may direct.
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17. Procedure in such suits— Where the suit is filed as a summary suit, the
procedure prescribed for summery suits shall be followed. In all other cases the
suit shall be filed as along cause and the following procedure shall be followed:

Within ten days of the service of the writ of summons or such longer period
as the Judge may direct on the application of the plaintiffin that behalf, the plaintiff
shall take out a summons for directions and the Judge shall give such directions
as he may think proper as to filing the written statement and counter claim, if any,
or points of defence, discovery, inspection, examination of witnesses in Court or
in Chambers, taking of evidence by affidavit or otherwise and generally for the
speedy determination of the suit.

18. Application for inspection of records— The Reserve Bank of India
may apply to the Judge for the time being dealing with the proceedings for the
winding up of the Banking Company or to such other judge as the Chief Justice
may direct, for permission to inspect the records of the Banking Company, and
such permission may be granted by the Judge in his discretion.

19. Appeals— Rules relating to appeals contained in the rules of this Court
shall apply mutatis mutandis to appeal under sub-section(1) of Section 45-N of
the Act.

- 20. Presentation of complaints and issue of process— Proceedings under
Section 45-J of the Act shall commence with a complaint being presented by the
Official Liquidator or the Liquidator appointed by the court to such Judge as the
Chief Justice may direct. On presentation of the complaint the Judge may issue a
summons or a bailable or non bailable warrant against the accused and shall fix a
date for the trial, or may, if he thinks fit, postpone the issue of process for
compelling the attendance of the person complained against and may direct an
inquiry or investigation to be made by the police or by such other person as he
thinks fit, or may dismiss the complaint as he may in his discretion think fit.

21. All complaints shall be filed in the filing Section and all processes shall
issue from the office.

22. What offences to be tried summarily— Offences punishable under
the Indian Companies Act, 1913 (Act VII of 1913), or under the Banking
Companies Act, 1949(Act X of 1949) with imprisonment for a term which does
not exceed two years or with fine which does not exceed one thousand rupees
may be tried in a summary way.

An offence triable under Section 45-J(2) of the Act jointly with the offences
mentioned in this rule may also be tried summarily: provided that it is punishable
with imprisonment for a term which does not exceed two years or with fine
which does not exceed one thousand rupees.
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23. Procedure in summary trials— (1) Where an offence triable under
Section 45-J(1) is tried summarily, the procedure provided in the Code of Criminal
Procedure for the trial of summons cases shall so far as it is not inconsistent with
the provisions of the Act be applicable. Where, however, the offence to be tried
summarily under Section 45-J(1) is tried jointly with an offence under Section
45-J(2) the procedure provided in the Code of Criminal Procedure for the trial
of warrant cases shall be applicable; provided that it shall not be necessary to
adjourn the case under Section 256(1) of the code of Criminal Procedure before
requiring the accused to enter upon his defence or inquiring of him whether he
wishes to further cross examine any witness whose evidence has been taken.

(2) Procedure in non summary trials— Where the offences triable under
Section 45-J are not tried summarily, the procedure provided in Code of Criminal
Procedure for the trial of warrant cases shall, so far as it is not inconsistent with
the provisions of the Act, be applicable '

24. Bail— The Court may at any time grant bail to the accused on such terms
as it thinks proper.

25. Accused person to be competent witness— Any person against whom
a complaint is filed by the Official Liquidator or the Liquidator appointed by the
Court under this Appendix shall be a competent witness for the defence and may
give evidence on oath in disproof of the charges made against him or any person
charged together with him at the same trial. :

Provided that- :

(a) he shall not be called or examined as a witness except with his consent,

(b) his failure to give evidence shall not be made the subject of any comment
by the prosecution or give rise to any presumption against himself or any person
charged together with him at the same trial,

(c) he shall not be asked, and if asked shall not be required to answer, any
question tending to show that he was committed or been convicted of any offence
other than the offence with which he is charged, or is of bad character, unless-

(1) the proof that he has committed or been convicted of such offence is
admissible evidence to show that he is guilty of offence with which he is charged,
or

(i1) he has personally or by his advocate asked questions of any witness for
the prosecution with a view to establishing his own good character, or has given
evidence ofhis good character or the nature or conduct of the defence is such as
to involve imputations on the character of the prosecutor or of any witness for
the prosecution, or

(iii) he has given evidence against any other person charged with the same
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offence.

26. Compounding of offences— All offences triable under this Appendix
may be compounded with the leave of the Court.

27. Appeals against conviction— (2) Any person convicted on a trial held
by the High Court in the exercise of its jurisdiction under Section 45-J of the Act
may appeal to the High Court.

(i) against the conviction of any ground of appeal which involves a matter
oflaw only,

(ii) with the leave of the Appellate Court or upon the certificate of the
Judge who tried the case that it is a fit case for appeal, against the conviction
on any ground of appeal which involves a matter of fact only, or a matter of
mixed law and fact, or any other ground which appears to the Appellate
Court to be a sufficient ground of appeal; and

(iii) with the leave of the Appellate Court, against the sentence passed
unless the sentence is one fixed by law. ,

(b) Appeal against acquittal— The Official Liquidator or the Liquidator
appointed by the court may appeal to the High Court against any order of acquittal
on any ground of appeal which involves a matter of law only.

28. Period of limitation— An appeal under the last preceding rule shall be
filed within 30 days from the date of the order appealed from. Section 5 of the
Indian Limitation Act shall apply to appeals under this Appendix.

29. Application to the trial Judge for a certificate— An application to the
Judge who tried the case for a certificate that it is a fit case for appeal may be
made either orally at the end of the trial or by petition by giving the grounds on
which such certificate is sought and showing that the period of limitation for the
appeal has not expired.

30. Appeals shall be filed in the Filing Section.

31. Memorandum of appeal— The memorandum of appeal shall be made
in the form of a petition in writing, giving the grounds of objection numbered
consecutively, and the grounds upon which the leave, if any, of the Appellate
Court is sought. It shall also show that the appeal is within time, and shall be
accompanied by a certificate copy of the judgment and the sentence or order of
the Court and also of the certificate of the Judge who tried the case that it is a fit
case for appeal, when such certificate has been given.

~ 32.Procedure of appeal— On presentation of an appeal, the date of such
presentation shall be marked thereon, and it shall be accepted if within time, and
placed on a Register of Appeals to be kept for the purpose. When an appeal
appears to the Stamp Reporter to be beyond time, it shall be returned to the
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party or his advocate, unless the party or his advocate applied for it to be placed
before the Court for orders. "

33. Admission of appeals— Applications referred to in the preceding rule,
together with the memoranda of appeals in question, and appeal which have
been accepted being within time shall be placed for admission before a division
bench constituted by the Chief Justice and composed of less than two Judges
being Judges other than the Judge by whom the original trial was held.

34. Application for notes of appeals— Applications for bail shall ordinarily
be made to the appellate Court at the time of admission. .

35. Application for bail in evidence— Upon admission of an appeal, the
appellant shall apply with due diligence for a certified copy of the notes of evidence
and of the requisite documentary exhibits, and shall pay the usual charges, unless
the Registrar in his discretion thinks fit to dispense with such payment in whole or
inpart. Certified copies of the notes of evidence or of the documentary exhibits
shall not be supplied before admission of an appeal except with the leave of the
trial Judge.

36. Paper-books to be prepared by the appellant— Appeal Paper-books
shall be prepared by the appellant and shall not be printed except where such
printing is directed by the Appellate Court. ,

37. Contents of paper-books— The Appeal Paper-book shall contain the
~ following papers arranged in two parts in the same volume where practicable in
. the following orders:

PARTI

(1) Complaint

(2) Charge or charges against the accused in the trial Court.

(3) Notes of evidence including statement of the accused.

(4) Judgment including sentence or order.

(5) Certificate of the Judge who tried the case, if any.

(6) Order of the Appellate Court granting leave, if any.

(7) Memorandum of appeal.

(8) Order admitting the appeal.

(9) Such other papers as may be deemed necessary by the Registrar.

PART II
Exhibits

38. Filing of Paper-books—Within six weeks of the admission of an appeal,
- Where the time has been extended by the Court, the appellant shall file or more
- Copies of the Appeal Paper-book as may be required by the Registrar in his

!

:
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office, and shall also furnish two copies to the respondent.

39. Hearing of appeals— After the Appeal Paper-books have been filed,
the appeal shall be set down for hearing and final disposal before a Division
bench constituted by the Chief Justice and composed of not lessthan 2 Judges,
being Judge other than Judge by whom the original trial was held. .

40. Procedure on default of filing of Paper-books— Where the appellant,
after admission of an appeal, does not diligently prosecute the appeal and does
not file copies of the Appeal Paper-book as required, the appeal shall be placed
before the Appellate Court for orders. The Appellate Court may dismiss the
appeal or pass such order as it may think fit.

41. Code of Civil Procedure and Code of Criminal Procedure to apply—
The provisions of the Code of Civil Procedure and of the Code of Criminal
Procedure unless inconsistent with the rules in this Appendix, shall apply
respectively to civil and criminal proceedings under this Appendix.

42. Remuneration of the official liquidator or the liquidator appointed
by the Court— Unless otherwise ordered by the Judge the official liquidator or
~ the liquidator appointed by the Court, shall charge fees according to the following
scale:

(2) In the High Court, upon the total assets except as provided in CI (b)
including produce of calls on contributories, realised or brought to credit and not
being money received and spent on carrying on the business:

, Rs percent
On the first .. .. .. 10,000 or fraction thereof 4
Onthe next . .. .. 15,000 or fraction thereof 2%
On the next .. .. .. 25,000 or fraction thereof 2
Onthe next .. .. .. 50,000 or fraction thereof 134
Onanysumabove .. . .. 100000 .. . 314
(b) Onrentsrecovered .. .. 4

(c) In the courts subordinate to the High Court, upon the total assets, except
as provided in C1.(d) including produce of calls on contributories, realised or
brought to credit and not being money received and spent on carrying on the
business:

Rs. percent
On the first ... .. 10,000 or fraction thereof 4
On the next . . .. 15,000 do . 2
On the next .. .. 25000 or fraction thereof 1%
On the next . . .. 50,000 do IRYS
Onanysumsabove .. .. . 1,00,000 Y2

(d) Onrents recovered 3
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(¢) When the official liquidator or the liquidator appointed by the Court collects
or realises property for debenture holders or other secured creditors, the same
rate as under proviso (a) to Sub-R.(1) above to be paid out of the proceeds of
such calls or property. -

(f) When the official liquidator or the liquidator appointed by the court acts as
trustee under a scheme of arrangement, such remuneration not exceeding the
rate under proviso (a) to sub-R.(1) above, as the court shall allow.

(2) When the official liquidator or the liquidator appointed by the court performs
any special duties not provided for above, such amount as the court on the
application of the official liquidator or the liquidator appointed by the court may
consider reasonable will be allowed as remuneration.

This will apply mutatis mutandis to the proceedings under the Banking
Companies Act. _

(h) The official liquidator or the liquidator appointed by the court shall, unless
otherwise ordered by the Judge, charge the companies under his management a
sum which in his discretion he considered sufficient to cover the expenses of his
office and this he shall do with due regard to the value of the assets in each
matter and the labour and trouble involved and its management.

43. Inspection of record by the Reserve Bank of India— (a) The Reserve
t Bank of India, may on application to the Registrar inspect the records relating to
- any proceedings. Such inspection shall be made before the Deputy Registrar of
. theCourt.

i (b) No Court-fee shall be charged on an application under this rule.

: 44. No money shall be paid out of banking account except under chequesor
orders signed by the official liquidator or the liquidator appointed by the court
j and countersigned by the Registrar; provided that the J udge may dispense with
L such counter signature.

t  Inthecaseofacourt liquidator no such counter signature by the Registrar
i shall be necessary. _

‘ 45. Pending proceedings— The rules in this Appendix shall not in any way
b effect any proceedings commenced before this rules came into force and to which
i these rules would have applied if the rules had then been in force. Such
L proceedings shall be dealt with in such manner as the Judge dealing with the
| Winding up of the company may direct.

PUBLIC EXAMINATION UNDER SECTION 45-GOFTHEACT!

46. The report of the liquidator pursuant to section 45-G of the Act shall state
| the names of the persons intended to be examined and the opinion required by
i the section and shall state in a narrative form the facts and matters which the

[ Notel: Rules 46 to 54 were inserted under Banking Companies Amendment Act, 1953, published
j under Notification No.HC X1/3/53/3991G, dated 17.12.1954, vide Correction Slip No.1, under the
 head “Public Examination” under section 45-G of the Act.
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liquidator desires to bring to the notice of the court upon which such opinionis
based. '

47. The liquidator shall submit the report to the Judge and shall obtain an
appointment from the judge for consideration thereof and shall give not less than
14 days’ notice to every person mentioned in the report who is intended to be
examined. The notice shall be in Form No.2 and shall be accompanied by a
copy of the report and shall be sent by registered post.

48. Every person served with the notice under R.47 may show cause by an
affidavit which shall be filed not less than three days before the date fixed for the
consideration of the report and notice of the filing thereof shall be given to the
liquidator forthwith.

49. Where the Judge makes an order under section 45-G directing any person
to be publicly examined and attend thereat he shall fix adate for such examination.

50. The substance of the order made under the preceding rule shall be advertised
seven clear days before the date appointed for examination in such newspaper
or newspapers as the Judge may direct and by passing on the notice board of the
Court House. The advertisement shall be in Form No.3.

51. The Judge may from time to time adjourn the public examination.

52. The Judge may if he thinks fit either by the order for the examination or by
any subsequent order give directions as to the specific matters on which any
person to be examined. ‘

53. The Judge may order that the evidence be taken down in shorthand and
may nominate a person to be taken down such evidence.

54. The deposition of the person examined shall after being read over and
signed by him be filed and kept with the records. The liquidator, the person
examined and any creditor or contributory of the Banking Company shall be
entitled to obtain a copy from the court on payment of the usual fees.

PUBLIC EXAMINATION UNDER SECTION45-L?

55. The provisions of Rr.46 to 54 shall, as may be, apply to public examination
under Section 45-L of the Act. The finctions of the liquidator under the said rules
shall be exercised by such person as the Judge may direct.

The following new rules shall be inserted after R. 55 of the Rules under the
Banking Companies Amendment Act, 1953:

56. Court fees— (1) A Court fee of Rs. 100 shall be levied in all original
petitions under R.2 of this Chapter. _

(2) The Court fee payable on counter-claim, or set off, shall be as follows;
(a) where the amount does not exceed Rs.2,500 5

Note 2: Rule 55 to 56 were inserted vide Correction Slip No.1 Rules under Banking Companies
Act, 1953, published under Notification No.HC.X1/3/53/3991-G, dated 17.12.1954.
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(b) where the amount exceeds Rs.2,500 but does

exceed Rs.10,000 ‘ 10
(c) where the amount exceeds Rs. 10,000 20
(3) On every appeal from an order, decree, or decision passed under the
- provisions of Section 45-B of the Act, a Court fee of Rs. 100 shall be paid.
FORM NO. 1

[Rule 13 (2) ]
IN THE HIGH COURT OF JUDICATURE IN ASSAM

Certificate as to Settlement of List of debtors
(Title) -

The debts which have been allowed are set forth in the Schedule A hereto and
(with the interest thereon and costs mentioned in the Schedule A) are due to the
creditors by the debtors therein named recoverable in the way stated in column
5 of the Schedule.

In case of secured debts, particulars of the securities with estimated value will
be entered in Schedule B.

SCHEDULE A
Serial Name and address Name & address Amount due with Mode of
No  of creditors of debtors interest payment
1 2 3 4 -5
SCHEDULE B
Description of the securities-
dated the ........dayof ...... 19..

Signature of the Judge
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FORM NO. 2
[Rule 47]
Notice to the persons to be examined under Section 45-G of the Act:

(Title)

.................................................

Whereas the official liquidator of the above named Banking Company has
submitted a report under Section 45-G of the Banking Companies Act 1949, for
consideration of this Court;? .

And whereas this Court has fixed .. .. the .. .. dayof .. .... ..19.. .., at 11
a.m. in the forenoon for consideration of the said report;

Now this is to give notice to you to show cause, if any, why you should not
be publicly examined under the said Section;

Also take notice that such cause is to be shown by filing an affidavit in this
Court not less than three days before the said date fixed for consideration of the
said report and that notice of filing of such affidavit is to be forthwith given to the
said official liquidator at the address stated below.

Dated this.. ....dayof...... 19............

Name and Address of the official liquidator..............cccco.....

Registrar
FORM NO.3
[Rule 50]
Notice of day appointed for examination under Section 45-G of the Act
(Title)

Notice is hereby given thaton .. .. .. ,thedayof....19 ,at 11 a.m. inthe
forenoon at the Court House at Gauhati has been fixed as the time and place for
examination of the persons named below under Section 45-G of the Banking
Companies Act 1949. Any creditor or contributory of above-named Banking
Company may also take part in the said examination either personally or by any
person entitled to appear before this Court.

Dated this.. ....dayof ...... 19.......

Name and designation of .. .. . .. the person to be examined.

- Registrar

Note 3: In this Form the words. “Banking Companies (Amendment) Act,1953” were substituted
by the words, “Banking Companies Act, 1949”, by Correction Slip No. 2.
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APPENDIX-C

RULES UNDER THE BANKERS’ BOOKS EVIDENCE ACT, 1891
(XVIII OF 1891) ~

1. An application for an order under the Banker’s Books Evidence Act shall
be made ex-parte upon petition and the Court or a Judge may direct that notice
of application shall be served on the bank or banks named in the application. The
petition shall set 6ut the particulars of the entries of which it is desired to obtain
copies (or if this is impossible, the year or years in which such entries will appear)
and the materiality of such entries.

2. All applications shall be made in sufficient time to allow three clear days’
notice required by Section 6 (2) of the said Act, and all applications made in
sufficient time shall state the reasons therefor.

3. The party who has obtained an order of the Court shall serve it upon the
bank or banks affected, and at the same time shall pay to the bank or banks the
searching fee of which the amount shall be stated in the order.

4. Upon service of the order the bank or banks shall forthwith make search of
the documents and shall thereafter inform the party who has obtained the order
the amount to be paid to the bank or banks for copies of the entries to be made
in terms of the order.

5. Thereupon the party concerned shall pay to the bank or banks, as the case
may be, the amount so stated and the fee for the certificate. The bank or banks
shall, upon receipt of the amount, prepare and deliver to the party the copies of
the relevant entries together with the certificate under Section 6 of the Act.

6. The bank or the banks shall be entitled to charge for the supply of the
certified copies of the entries from its books on the following scales:

Searching fee : for each year or part of a year in

respect of which search is made— : ..Rs.5
Copies : for each bank folio* or part thereof ..Rs.5
Certificate :for the certificate under Section 6

ofthe Act— ..Rs.5

Provided that the Court may in particular cases make such orders as to costs
as may seem appropriate to it or him under Section 7.of the Act.

7. Copying fees for all documents other than the entries in the Accounts Books
shall be paid for at the rate prescribed by the Rules of this Court. '

*A4 bank folio for this purpose is a page of the bank's books of not less than 40 and not
more than 50 lines.
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APPENDIX-D

RULES UNDER THE COPYRIGHT ACT, 1957 (ACT XIV OF 1957)

1. Definitions.-In these rules unless there is anything repugnant in the subject
or context- '

(1) “Act” means the Copyright Act, 1957 (Act XIV of 1957).

(ii) “Registrar of Copyright” includes the “Deputy Registrar of Copyrights” to
whom any particular function of the registrar of Copyrights may be
assigned in pursuance of Section 10 (2) of the Act;

 (iii) “Board” means the “Copyright Board” constituted under Section 11 (1)
ofthe Act;

(iv) "Court” means the High Court of Judicature in Assam;

(v)“Registrar” and “Deputy Registrar” mean, respectively the Registrar and
Deputy Registrar of the Assam High Court;

(vi) "Section” means a section of the Act.

2. All appeals under Section 72 (2) shall be reglstered and styled as
Miscellaneous appeal..

3. (i) Every appeal under section 72 (2) shall be made in the form of a
memorandum signed by the appellant or his advocates and shall be accompanied
by a certified copy of the decision or order appealed from and shall set forth the
- grounds of objection concisely and under distinct heads. The memorandum and
its annexures shall be filed in duplicate with a complete index of the papers filed.

(ii) Every memorandum of appeal shall be presented to the stamp reporter of
the court, who shall certify thereon whether the appeal is in proper form, within
time and properly stamped, or that it is irregular and shall return the memorandum
of appeal with such certificate. Subsequent to the certificate of the stamp reporter,
formal presentation must be made to the registrar. The date of presentation to the
Registrar shall be deemed to be the date of filing of such appeal for the purposes
of limitation.

4. Every appeal shall, soon after it is registered by posted for orders before a
Division Bench as to issue of notice to the respondents. This court may order
direct notice to issue and pass such interim order as it may deem necessary or
reject the appeal.

5. (a) The service of notice to the respondent or respondents shall ordinarily
be effected through registered post. An acknowledgment purporting to be signed
by the respondent or the agent or an endorsement by a postal employee that the
respondent or the agent refused to take delivery may be deemed by the court to

*Note:- Appendix D.- This appendix was inserted vide Correction Slip No. 18, Notification

No.HC-111/17/58/1717-RC, dated the 9.4.1960 to come into effect from the date of its publication
in the Assam Gazette.
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be prima facie proof of service. The appellant shall file as many typed copies of
the memorandum of the appeal as there may be parties to be served and also the
requisite number of postal envelopes bearing adequate postal stamps to enable
service to be effected on the respondent or respondents by registered post with
acknowledgment due.

(b) The notice of appeal shall be served on all respondents effected and on
such other persons as the court may direct:

Provided that on the hearing of any such appeal, any person who desires to
be heard in opposition and appears to the court to be a proper person to be
heard, shall be heard notwithstanding that he had not been served with thenotice

] . ofthe appeal and shall be liable to costs in the discretion of the court if so desired.

(c) Notice meant for the board shall be served on the Registrar of copyrights
in the manner provided in C1. (A) of this rule. The Board shall have a right to

3 appear in the appeal through the Registrar of Copyrights.

6. If the appellant does not remove the defect, if any, in the memorandum of
appeal or, ifhe does not file the requisites within a time to be fixed by the Registrar
the appeal shall be laid before the court for such orders as may be deemed fit.

7. When the appeal under Section 72 (2) has been admitted, the Registrar
shall send for the record and on receipt thereof shall take steps for the preparation
of Paper-books, so far as may be, in accordance with the rules of the court
regarding preparation of Paper-books in appeals from original orders.

8. Appeal under Section 72(2) shall be heard by-a Bench of not less than two

9. When an appeal under Section 72 (2) has been preferred the court may,
on such terms and conditions as it thinks fit, stay further proceedings in any
matter relating to the copyright concerned before the Board till the disposal of
the appeal. ' :

~ 10. Save as provided in the Act and these rules, the provisions of the Code of
Civil Procedure and the rules of the court shall apply mutatis mutandis to such
appeals. :

The court may in such appeals impose such terms as to costs as it thinks fit
and also at its discretion may award a special hearing fee at the time of the

- disposal of the appeal by way of cost over and above other costs,

11. A certified copy of decision of order of the court shall be sent to the

registrar of Copyrights for information and compliance of the directions given
therein.
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APPENDIX-I
- FORMS(CIVIL)
[Note: Only those Forms which are specifically mentioned in the rule -
_ have been incorporated in this Appendix]

FORM NO.1
(Civil)
[Rule 31, Chapter V]
Notice of Lower Court under Order 41 ,R.13, Civil Procedure Code
THE GAUHATTHIGH COURT
‘ (HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

)  Civil Appellate Jurisdiction |
Appeal From........ No...... of...... 19......
Filedon.......... 19......... 1 [ W 0f 19
ofthe Court Of the ..c.eeeeerveeicveerencenens
... Appellant
Versus
... Respondent

Whereas the above-mentioned appeal has been preferred to this court against
the ........ of the courtof the .......... in the above-mentioned ........... and whereas
the necessary process fee has been paid by the appellant, and whereas the day
of....... 19.... hasbeen fixed for the hearing of the said appeal in this court;

Tt is ordered that notice of the said appeal do issue out of, and under the seal
of this court directed to the above named........ respondent requiring ............ to
appear therein; ' '

And it is further ordered that the said notice be forwarded tothe ......... for
service to the said respondent and the said ............do submit to this court his
return of service thereof without delay;

And it is further ordered that the said ........ do, within one week from the
receipt by him of this order, transmit to this court the record connected with the
case.

Dated this ......... dayof .............. in the year one thousand nine hundred

Deputy Registrar



FORM NO. 1-B*
: (Civil)
[Rule 31 (ii) (a), Chapter V]

To
The Speaker of the House of People,
Parliament House, New Delhi

The Chairman of the Council of States,
Parliament House, New Delhi

The Speaker, Legislative Assembly,
Assam, Shillong

Dated:
Subject — Description of the case.

Sir,

: In the above proceeding, the appellant/respondent proposes torely upon .
. the documents specified in the Annexure which are in the custody of the House

~ of the People/Council of Sates/Legislative Assembly. I have to request you to

- move the House, if you have no objection, to grant leave for the production of

~ documents in the High Court and, if such leave is granted to arrange to send the -
- documents/certified copies of the documents so as to reach the court on or
before....................... by registered post (A.D.) or through an officer in the

- Secretariat of the House.

Registrar, Assam High Court

ANNEXURE"

Document to be specified here

- *Note: This Form was inserted vide Correction Slip No.11



FORM NO. 1-C*
(Civil)
[Rule 31 (ii) (b), Chapter V]
To
The Speaker of the House of People,

Parliament House, New Delhi

The Chairman of the Council of States,
Parliament House, New Delhi ‘

The Speaker, Legislative Assembly,
Assam, Shillong

Subject-Description of the case.
Sir,

In the above proceeding, the appellant/respondent proposes to examine
............. an officer in the Secretariat of the House of the People, Council of
states/Legislative Assembly as a witness in regard to matters specified in the
Annexure. I have to request you to move the House, if you have no obj ectionto
grant leave for examination of the said officer in the High Court, and, if such leave
is granted, to direct, the officer to appear in Courtat 10a.m. on.. .

Yours falthﬁﬂly
Registrar, Assam High Court
ANNEXURE
(Matters of evidence to be specified here)

FORM No. 2
(Civil)
[Rule 35 (1), Chapter V]
Notice to respondent of the day fixed for the appearance in appeal
[Order 41, Rule 14, Code of Civil Procedure]
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA: MANIPUR:
TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

Appeal from .. .... No.. ....of 19.... .. valued at Rs...............

*Note: Form No. 1-C was inserted by Correction Slip No.11.



'APPENDIX-I : FORMS : CIVIL. © T

Appeal from the ........... of the court of the.......... of ... dated the ..... 19 .....
et et ese e eeeeeee e s e Appellant
Versus
......................................... Respondent
To
Take notice that an appeal from the ........ ofthe........ of ........... in this

case hasbeen presented by ...... advocate for the above mentioned appellant,
and registered in this Court; and that the day of .. .. .. 19.. .. (corresponding with
the.......of......13....B.S.) has been fixed for the entering of appearance.
The appeal will be heard as soon thereafter as the business of the Court may
permit, but no notice of such further date shall be given except the inclusion of the
appeal in the daily cause list.

If no appearance is made on your behalf, by yourself, your advocate, or
by some one by law authorised to act for you in this appeal on the date of
appearance, above mentioned or before such later date on which the appeal
may be heard, the appeal will be heard and decided ex-parte in your absence.

Signed and sealed by order of the Court this .. .. 19..

Deputy Registrar
FORM NO.2A*
NOTICE FOR SERVICE ON RESPONDENT NO(S): ...c...vvvorvvecreoee
CIVIL RULE/MISC CASE/REVIEW APPLICATION/WRIT APPEAL NO............. OF 199......
THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Civil Jurisdiction)

In The Matter of:
AND

: In The Matter of: _
................................................................... Petitioner/Appellant -

*Note: Form No. 2A was inserted vide notification No. HC.XI-06/96(Pt)/1576 dated 2.5.1998



rreesseeteentreanessrnaenae T, Respondent(s)/Opp Party

To,

TAKE NOTICE that a writ petition/Misc. petition/Review Application/ Wit

Appeal, a copy whereof alongwith a copy of the order passed by this Court
thereon are annexed hereto, has been filed by the above named petitioner/
appellant and that you are hereby called upon to appear and show cause as
directed in the aforesaid order within 14 days of service of this notice. The matter
will be heard soon thereafter as the business of the Court may permit, but no
notice of such further date shall be given.

Ifno appearance is made by yourself or by your advocate or by someone

by law authorised to act on your behalf on the date of appearance/hearing, the
matter will be heard and decided exparte in your absence.

Signed and sealed by order of the Court on this the .. .... dayof......

... 199,
This Rule is made returnable by:
Asstt. Registrar
Gauhati High Court: Guwahati
FORM NO. 3
(Civil)
[Rule 71, Chapter V]
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)
Civil Appellate and Revisional Jurisdiction
Cuvil............ No....cooues of 19..............
......................................................... Appellants/petitioners
-Versus-
cieeerestessetesseseetesesesnsassssesaessantanssaassisn Respondents/Opposite Party
Wedirectthat .........eeeeeeeveveeeieeeereiinersennns formal order follows.
(Sd.)..ocerennne
: (Sd.) ............ :
Dated the ........ 19........ Judges

Memo No.
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Copy forwardedto .............. Of ............... for information and necessary action.
- By order of the High Court
' Deputy Registrar
_ Assistant Registrar
High Court:
Civil Appellate Jurisdiction
the......cccovenne.. | £ S
FORM NO. 3A*
G
(Rule 2, Chapter V-A) s
IN THE GAUHATI HIGH COURT -

(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA: MANIPUR:
TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

WRIT APPEAL NO..................... OF......vieevinn.

ereen ettt et et e ee e e e et Appellants :
: ) + 7 o~ Renk i Writ Petition

........................................................ eeee RE! ts
' Rank in Wri( Petition

.............................................................. Petitioners
in Writ Petition

in WritPetition
Writ Appeal presented against
" judgment and order dated......
of learned Single Judge in Civil

*Note Form No. 3A was inserted vide Amendment Rules, 1992, Nouﬁcatlon No.HC.XI-10/
79/19,349/RC dated 19.8.1992



Paral:
Para2;
Para 3:

Para4:
Para s:
Para 6:

Para7:
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Facts of the case.

Contentions of the petitioner before the Single Judge.
Contentions of respondent (opposite party) before

Single Judge.

Points which arose for decision before Single Judge.
Conclusions and decisions of Single Judge.

Grounds on which the conclusions and decisions of

Single Judge are challenged.

Relief' sought in appeal. State if conclusions and decisions of
Single Judge are to be set aside wholly or in part or in what manner
and to what extent.

.. Advocate for the appellant do hereby

oemfythatthegromldssetfoﬂhabovearegoodgmundsofappealandIundertake
to rely on the same at the time of hearing.

(Advocate)
List of papers: **
1. List of Dates - 1
2. Chronology of events with Synopsis - 1
3. Memorandum of Appeal - 1
4, Certified copy of the Judgment - 1
5. Authenticated copy of the Civil Rule/ - 1
Writ Petition with relevant annexures
6. Copy of the affidavit-in-opposition - 1
7. Counter - Affidavits - 1
8. Otherrelevant papers filed by the party - 1
in the relevant Civil Rule / Writ Petmon
9. Vakalatnama - 1
10.  Extracopy of Memorandum of Appeal - 1
and the documents mentioned in S1.No.3 to 8
Note—"All papers / Documents are to be neatly typed on azurelaid paper”.

** Substituted vide Notification No. HC.XI-02/2006/281/RC dated 28.02.2006. Earlier the .List
of papers was as follows: 1. Memorandum of Appeal-1, 2. Certified copy of the judgment -1, 3.

Vakalatnama-1,

4.Extra copy of Memorandum of Appeal and judgment-2



FORM NO . 4
(Civil)
[Rule 8, Chapter VIII]
NOTICE FORM

In Letters Patent Appeals
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

Civil Appellate Jurisdiction
NOTICE

AppealNo ....... of19...... under CL. 15 of the Letters Patent.

To

Take notice that the above-mentioned appeal under CL.15 of the Letters
Patent has been filed in this Court on behalf of the abovenamed appellant by his
advocate................. from the Judgment of the Hon’ble:Mr: Justice
e sitting singly, passed in the above mentioned appealﬁomAppellate
Decree and dated the....................... of............ | § that ithasbeen'set
down for hearing on the............... dayof............... 19....... and that it wiIIbe‘
heard on that date or as soon thereafter as the business of the Court will; perm;lt.

Dated this the............... dayof.......... 19.....ccuee.

Deputy Registrar



FORM NO. 5
(Civil) .
[Rule 8, Chapter VIII].
NOTICE FORM
In Letters Patent Appeals

IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)
Civil Appellate Jurisdiction

' NOTICE

AppealNo. ......0of 19........... under CL.15 of the Letters Patent .......arising
from difference of opinion........ in....... Appeal from....... Decree No...... of
19

.......................................................... Appellant

Versus
.......................................................... Respondent
To

...................................

Take notice that the above-mentioned appeal under C1.15 of the letters patent
arising from difference of opinion between the Hon’ble Mr. Justice...........cocceun..
andthe....... Hon’ble Mr. Justice............. has been filed in this Court on behalf
of the abovenamed appellant by his advocate .. .. ....onthe......dayof .. .. ..
..19 .....that it has been set down for hearing on the .... day of .....19....... and that
it will be heard on that date or as soon thereafter as the business of the court will

permit.
Dated this.. .. ..dayof .. .. 19......

Deputy Registrar



[Rule 5, Chapter IX]
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAMAND ARUNACHAL PRADESH)
Detailed statement of costs mcurred in the preparation of the Paper—book

Appeal from Original Decree/OrderNo .of19 ...

Valued atRs. . e
................................ sressesenenneenen Appellant
Versus
et te ettt e e e aa e e e e e e se e nne Respondent
Items of cost incurred by the - Costs Costs passed
Appellant/Respondent claimed  bythetaxing
Officer

Rs.ap. Rs.ap.

1. Estimating.....words at 10 OOO per rupee -
2. Estimating .. .. maps/photos at 12V , Der
cent of the cost of tracing/of’ producmg

thenegative GF sl frecl

3. Postal cost for service of estunate and 3 S

' final account by registered post. . .

4. Copying....wordsat 1,200 words per rupee o

5. Examining....words of manuscript at-1200 AR e
words per rupee _ R S

6. Translating....wordsat 150 vemnacular . = = s NbA
words per Re. 1-4-0 three ﬁgures bemg
counted as one word. - R DS REPTy 13 01

7.  Examining translations .. words at 300
vernacular words per Re. 1—4-0 threeﬁgures S 4&*::3!

Lo il g3

countedasone word : i

AT D




10.
11

12.

13.

14.

YT ATy L RER SR
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Editing .. .. pages at ten annas per page if the
paper book is printed, and at five annas per
page if a typed paper-book is prepared
Editing maps at ten annas for each half
foolscap sheet at ....sheets

Taxing .. ..pages at one anna per page
Printing 19 or preparing 12 typewritten
copies of the paper book (actual charge)
pages at Rs.2 per page

Tracing maps at one rupee for each
foolscap sheets ......... sheets

Lithographing maps at eight annas

for each foolscap sheet.......sheets

Cost of photos (actual charge).. .. ..

Total........
Grand Total ......
Rupess.......
Court Editor,
Dated the..... 19.... Deputy Registrar
v NOTICE
To

Advocate for the Appellant/Respondent

Total amount deposited by appellant/respondent ... Rs. a.p.

Further amount to be deposited by your client
in the above case within two weeks after service
of thisnotice ‘

Surplus amount available for refund to your client in
the above case and will be paid upon application duly
made to the Registrar
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Assam High Court, Gauhati
The...... 19....... ‘ )

- Ledger-Keeper Accountant

FORM NO .7
~ (Civil)
[Rule 13, Chapter IX]
THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)
Appellant’s list
PART I
Paper other than exhibits and those included in the first paragraph ofR.11/
58, Chapter IX, of the Rules of the High Court, upon which the decision of the
appeal depends and which the appellant desires to have included in partIofthe
Paper-book at his expense.

Under R. 16/58, Chapter IX of the Rules, the list should be filed by the
appellant within three weeks/one week after service of the notice required by
R.12, Chapter IX. _

Serial Numberon Descriptionand  Whether the whole or Remarks
" No. therecord date of paper portion and, in case :
- of aportion, what

portion to be inserted

in the paper book




' PART I ..
(This list of exhibits to be inserted in part II of the paperbook
at the expense of the appellant)

The list of exihibits should follow the order of the exhibit mark. A correct and
full description of such documents must be given.

SLNo. Exhibitmark Descriptionand Whether the Remarks
ontherecord dateofdocument  wholeorportion . ¢
' and,incaseof - -
aportion, what
portion to be in-
serted in the paper
book

I..........advocate forthe appellant, do hereby certify that I have
examined this list with reference to the provisions of R.25, Chapter IX of the
rules of the High Court, Appellate side, and declare that in my judgment it is
necessary to include in the paper book of this appeal every document or portion
of a document mclnded in this list in order to arrive at a proper de01s1on of the

appeal.
The....... 19...... , . Signature of advocate
- K ‘ fortheAppellant '

Partlculars required under R. 20-A, Chapter IX of these Rules
, _ Name ..

Address (w1th post office) ...
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FORM NO. 8
(Civil)
[Rule 20, Chapter IX]
THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
Respondents list

PART I

Paper other than those inserted in the Appellant’s list, which are relevant to
the subject matter of the appeal, and to which the respondent desires that reference
shall be made by the Court at the hearing of the appeal. '

Appeal from Original Decree/OrderNo............of 19........

........................................................... Appellant
Versus
............................................................. Respondent

Under R. 20/58, Chapter IX of the Rules of the High Court, this list should be
filed by the respondent within three weeks/one week after service of the notice
required by R.18. Chapter I, and should contain the papers to be included, at
the cost of such respondent, in the paper-book of the above appeal. -

SLNo. Numberon Description Whetherthewhole Remarks
the record & dateof paper  orportion and in
: case of a portion,
what portion to be
. inserted in the

paper-book




PARTII
(The list of exhibits to be inserted in Part II of the paper-book
at the expense of the Respondent)
(The list of exhibits should follow the order of the exhibit mark. A correct
and full description of such documents must be given.

SLNo. Exhibitmark Descriptionand =~ Whetherthewhole Remarks

ontherecord date of docu- or portion and,
ment in case of a por-
tion, what portion
to be inserted in the
paper-book
Lo Advocate for the respondent do hereby certify that I

have examined this list with reference to the provisions of R.25, Chapter IX of
the Rules of the High Court, and declare that in my judgment it is necessary to
include in the paper-book of this appeal every document or portion of a document
included in this list in order to arrive at a proper decision of the appeal.

Dated .. .. .. 19.... Signature of Advocate for the
Respondent
Particulars required under R.20-A, Chapter IX of these Rules.
Name. .

Address (with post ofﬁce)
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= . FORMNO.9 |
(CiviD)

[Rule 21, Chapter IX]
% APPEAL FROM ORIGINAL DECREE/ORDER NO.. .. OF 19.......

.......................................... Respondent
Appeal valued atRs. .. .. .. ..
Estimate of cost for translating and printing, etc. the-papers to be included in
Parts I and I of the Paper book of the above appeal, i.e., the papers included in

paragraph I of R. 11/58, Chapter IX of the Rules of the High Court, and the
papers as per Lists filed on behalf of the Appellant.

ST TN T R e RN T AT e

Rs.ap. Rs.ap.
For estimating .. ..words at 10,000 words per
rupee
For estimating .. ..maps/photos at 12!/, percent
of the cost of tracing/producing
the negative

For translating .. ..words at 150 vernacular words
per rupee and annas four (three
figures being counted as one
word)

For examining .. words at 300 vernacular words

Translations : per rupee and annas four (three
figures being counted as one word)

For service of estimate and final account by Registered post.

Total | .

Already deposited ..

Balance ..

For copying... words at 1,200 words per rupee
For examining.. words of manuscript at 1,200
words per rupee
-~ Forediting...  pages of the Paper-book at 10
annas a page if it is printed and
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at 5 annas a page ifitis typed
For Lithographing..maps atR. 2.25" per foolscap
For tracing maps ..sheets at Re.1-4-0 per foolscap '
For editing maps ..sheets at 10 annas for each

half foolscap sheet.
Forprinting... 19 copies of the Paper-book

pages at the rate of Rs.2-0-0 a page
For cost of photos..(actual charge) .

For taxing....... pages of the paper-book at one
' anna a page
' - Total
~ Grand Total
Already deposited ...
Balance e
Notes.-

(1) The above rates are liable to alteration.

(2) The charge for editing includes the charge for indexing if the Paper-book is
printed, and that for stationery if the paper book is type written.

(3) If the document to be translated is in any language other than the vernaculars
of Bengal and Assam, a special rate may be fixed by the Registrar.

(4) Each item of cost in the preparation of the paper-book at the rates specified
above is calculated to the nearest anna (fraction below half an anna being
omitted and half an anna or over being reckoned as one anna).

Under R.29, Chapter IX of the Rules of the High Court, the amount due
for estimating, translating and examining translation [after deducting the amount
of the initial deposit made under R. 34 (1), Chapter V] shall be deposited with
the Accountant of the Court within four weeks of the service of the estimate upon
the advocate for such appellant, and the whole of thie remainder within eight
weeks of the service of the estimate upon the said advocate, such deposit being

made in manner prescrlbed in the Rr. 1 to 4 of Chapter XVII of the said Rules.
High Court:

The .............of .. . -Assistant Registrar
To vt : Advocate for the Appellant

Date of service .. ... Signature of Advocate for the Appellant

*Note : In Form No. 9 the words “Rs. 2.25” was substituted in place of “Rs. 1.25” vide
Correction Slip No. 69 Notification No. HC.X1-4/65-68/15876/RC, dated 2.9.1975.
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FORM NO. 10

(Civil)
[Rule 21, Chapter IX]
APPEAL FROM ORIGINAL DECREE/ORDER NO........OF 19......
Valued at Rs..........
............................................................... Appellant
-Vs-
.......................................................... Respondent.

Estimate of cost for translating and printing etc. the papers to be included in
PartsIand II of the Paper-book as per List filed on behalf of the respondent. -
Rs. a.p. Rs.a.p.
For estimating ... words at l0,000 words per rupee
For estimating ... maps/photos at 12} per cent of
the cost of trading/producing the
negative
For translating ... words at 150 vernacular words
per rupee and annas four (three

figures being counted as one word)
For estimating ... words at 300 vernacular words
translation per rupee and annas four (three)
figures being counted as one word)
For service of estimate and final account by registered
post E
Total

For copying ... words at 1,200 words per rupee
For examining ... words of manuscript at 12,00
, words per rupee
Forediting ... pages of the Paper-book at 10
annas a page if it is printed and
at 5 annas a page if it is typed
For lithographing maps at Rs.1-4-0 per foolscap
For tracing maps..sheets at Rs.1-4-0 per foolscap
For editing maps..sheets at 10 annas for each half
‘ foolscap sheet y
For printing nineteen copies of the Paper-book
... pagesattherateofRs.2.00a
page



212 GAUHATI HIGH COURT RULES

For cost of photos (actual charge)
ortaxing .. pages ofthe Paper-book at one
' anna apage

Grand Total

Notes— (1) The above rates are liable to alteration.

(2) The charge for editing includes the charge for indexing if the Paper-
book is printed, and that for stationary if the Paper-book is type-written.

(3) If the document to be translated is in any language other than the
vernaculars of Bengal and Assam, a special rate may be fixed by the Registrar.

(4) Each item of cost in the preparation of the Paper-book at the rates
specified above is calculated to the nearest anna (fraction below half an anna
being omitted and half an anna or over being reckoned as one anna).

Under R. 22, Chapter IX of the Rules of the High Court, the amount due
for estimating, translating and examining translations (after deducting the amount
of the initial deposit made under R1. 34(I), Chapter V] shall be deposited with
the Accountant of the Court, within four weeks of the service of the estimate, and
the whole of the remainder within eight weeks of the service of the estimate upon
the advocate, such deposit being ruade in the manner prescribed in Rr. 1 to 4.
Chapter XVII of the said Rules (reproduced below):

The..coneeeeee. ) Assistant Registrar

Advocate for the Respondent
Signature of Advocate for the Respondent
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FORM NO. 11

(Civil)
[Rule 23, Chapter V)
The following Flrst/SecondAppw]s from Orders/Decrees/Cmss Ob]ectlon
have beenregistered on.......

Serial Appeal No. Name of Appellant/ Name of Appellant's/
No. and Year Cross objector Cross objector’s Advocate
1 2 3 4
High Court, Gauhati
The ... ... 19 Superintendent of F.A./S.A. Section
FORM NO. 12
(Civil)
(Rules 57, 71, Chapter IX)
THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
General Warning List

The following appeals are ready for hearing and will be transferred to the
Weekly Cause List on the expiration of fourteen/seven days from the date of the

S1. No. No. and year of Advocate for Advocate for  Remarks
_ appeal appellant respondent

1 2 3 4 5
Guwahati
The............

Superintendent.
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FORM No.13

(Givil)
(Rule 19, Chapter XIII)
Form of application for copy
Space for searching Two annas court-fee Space for expedition
fee stamp on application  fee

IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:
MANIPUR:TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

Appellate Jurisdiction
Serial No.

o Urgent

Application for ————copy
Ordinary
* e No. ..... of 19........ ‘
............................................................... Appellant/Petitioner
' Versus
..................................................... Respondent/Opposite party

Description of document of which Application is made by ......... the
acopy is wanted, with date when undersigned for certified/uncertified

necessary copy marginally noted document
' from the High Court/Lower Court
file in the above case which was
disposed of’is still pending on......
The following stamps and
stampsheet are filed.
Date ... ... ... ...19........ Signature of applicant
OfficeReport  Estimate of cost " Estimated stamps, etc.
The copy will (excluding stamps and modifiedon...
cover ..... sheets  stamp-sheet filed) Estimated stamps etc.,
isRs.a.p. suppliedon ...
Searching fee...  Stamp-sheets at4 Applicant’s signature ...
requiredisnot  annas Copy willbereadyon...

* Here state class of case, e.g. S.A., Civil Rules, etc.
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Court-fee stamps Record received on....
at8 annas ... Copy actually readyon....
Stamp for authentica- Copy deliveredon...
tion. | ’
Superintendent ~ Extra stamp for
~ urgency -
Searching fee in
stamps
Total
Superintendent,
Copying section
Serial No. ... ... Received copy on 19...... withunused stamps
: and stamp-sheets.
Received an application for copy valued at Rs.................... annas...............
. bearing the above number.

Estimated stamps and stamp-sheets valued
atRs. .... annas ... supplied on19... ....
“To attend for copy on.......... 19.........

- Dated ...... 19..... . Applicant
Superintendent :

Note — The application will not be considered as complete until stamps and
costs have been supplied in full, which must be done within seven days of the
date of the estimate. All enquiries and complaints shall be accompanied by this
counterfoil. It will have to be given up when the copy is delivered.



X BT TR e ey

216 GAUHATI HIGH COURT RULES

AT

PB.13
(Civil) |
(Rule 3, Chapter IX)
THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH) ’
Appeal from Original Decree/Orders

No.....of 19.........
From adecisionof ...
esq.

Judge

Dated the ... . 19....
.......................................... Appellant
Versus

.......................................... Respondent
For Appellant —Mr. ...
For Respondent — Mr. ...
Date of institution of suit .... The...
Date of Lower Court’s judgment The...
Date on which the appeal was presented ... The...
Date on which the appeal was decided.... The ...
Date on which the decree was signed.... The...

Translated by

Translations examined ...

Edited by ....

Proofs examined by ...
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FORM NO. 14
(Givil)
[Rules 25 and 28 Chapter XIII]
' Registrar of information to applicants as to stamps and folios necessary
Jor copies applied for.
To be supplied within 7 days
Rs.ap
Date of entry in this Register
Serial number of application
Case number
Name of applicant

Number of impressed stampsheets at 4 annas
Number of adhesive stamps at 4 annas

Fee for authentication
Searching fee
Expeditionfee
Remarks
FORM NO. 15
(Givil)
[Rule 3(2) and 3(4), Chapter XIV]

Register of licensed clerks employed by Advocates of the High Court

1. Licence No.

2. Name of licensed clerk

3. Father’s name

4. Residence of licensed clerk.

5. Date of licence

6. Name of Advocate by whom employed

7 .Remarks '

Note — Not more than two or three names should be entered on each page,
and as each renews his licence from year to year the date of each renewal should
be entered on the same page in Column 5.



FORM NO. 16

(Civi) =
[Rule 3(4), Chapter XIV]
Licence for Advocates’ clerks, other than articled clerks,
High Court licence
_ (Not transferrable)
Ne...... Advocate, during the year ....
’ dated .... ... 19............
Thisis to authorise.............. etsetrste ettt ettt basaeabans sonof............
Licensing authroity,............. treeeneennennns residing at..........cooveeeecuercrennnn. Tobe
produced whenrequiredand.............. to act as the return forrenewal on.................
licensed clerk of ................ :
(on the reverse)
To the Licensing Authority Year Date of renewal and
Please renew for Renewing Officer’s
signature
Signature of the -
Advocate
FORM NO. 17
& (Civil)

[Rule 1, Chapter XV]
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM NAGALAND:MEGHALAYA: MANIPUR:
TRIPURA:MIZORAM AND ARUNACHAL PRADESH)
(Civil Appellate Jurisdiction)

TitlePage
PARTI
(ThlS file must be preserved for ever)
Appeal from........... NO...ooerreeenee of 19........
................................................... Appellant
Versus
cerruesnsts s aes st s s bt ans b banee Respondent

Date of decision of High Court..........
Date of decision of Supreme Court..........
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- FORM NO. 17-A
(Givil)
[Rule 1, Chapter XV]
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH) ‘
(Civil Appellate Jurisdiction)
Title Page
PARTII
(This file must be destroyed at the end of 3 years)
The above period shall be calculated from the date of the final decree or

order, which, in cases appealed to the Supreme Court will be that of the decree
or order of the Supreme Court.

Appeal from........... NO..covietrneene of 19........

Date of decision of High Coutt ..........
Date of decision of Supreme Court .............

FORM NO. 18
Cvi)
[Rule 2, Chapter XVI] -
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA: MANIPUR:
TRIPURA:MIZORAM AND ARUNACHAL PRADESH)

- (Civil Appellate Jurisdiction)
(1) Serial No. and date of application .....
(2) Date when requisition for the record made by the
Inspection Assistant [same date as in the item (1)
above] ...
(3) Date of receipt of record by Inspection Assistant{3 days
from the date mentioned in item (2) above]....

Searching fee Re.1 in Court-fee Inspection fee Re.1 or Rs.5 as the case  Stamp
vide R.5, Chapter XII may be vide R.5, Chapter X1I
Rule 5, second proviso, Chapter Provided that no fee shall be levied

X1I of these Rules from parties to appeals or other



proceedings in the Court, or their
advocates, for inspecting the records of
such appeals or proceedings if the
records relating thereto have not been
deposited in the record-room of the court.

Application for mspecuon of therecord in the undermentioned Pending/Desposed
case. '

Description of - Nim_lber Year Description of - Name of person
case ) B the papers of or persons who
which inspection - will inspect the
is required record (not exc-
ecding three) inclu-
the Inspecting
Advocate
£
The...... 19...... ) Signature of the Advocate
' ' for.......

Note — If the applicant is a stranger of a party appearing in person in a case
he must say so in the application.

b

Please supply the record. Superintendent

%

.......................
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FORM NO. 19
(Givil)
(Rules 15 and 16, Chapter XVII)
Application for Information
Serial No. ... ...
Space for searching Fee
*Re: Appeal No.... .. of ...19..

Rule District
Revision Province

1. * Nature of Information required :
*The ... ... 19... . Signature of Applicant

2. Date when the applicant will call for the information:
3. Office report regarding information:
9....

The ... ... 1
Signature of Officer
supplying information
4, Information received on:
The..... .... 19.. Signature of Applicant
To be perforated
*Re: Appeal  No.... ... of ...19..
Rule District
Revision Province
5. Date by which information is to be ready ......
6. Information: ... ...suppliedon....... |
*To be filled in by the applicant.
Signature of Officer supplying
theinformation

Note — A searching fee will be charged on all application, if the information
required will necessitate a search in the record room of record of the appeal or
proceedings from which the information can be obtained.
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FORM NO. 20
(Civil) _
(Rule 2, Chapter XVII)
To
The Registrar, Assam High Court, Gauhati
Challan No..... Dated Gauhati, the .... day of 19......
Sir,

I beg to tender this challan for depositing the undemoted amount for
credit of the account of which the details are noted below:

No. of Appeal: F.A.M.A.(F), S.A.M.A.(S), S.C.A. Rule ... of 19.....

Name of person on whose behalf the money is tendered .............

Particulars of deposit........

Amount tendered (in words) .... Rs. a.p.

Advocate for Appellant/Respondent

. PERSONALLEDGERACCOUNT

High Court, Appellate Jurisdiction

ChallanNo. ... .. The....dayof...19......
To
Local Treasury
Imperial Bank of India (Public Accounts Department)

No. of Appeal: FA.M.A.(F), S.A. M.A.(S), S.C.A.Rule...of 19......

""" Pleasereceive from ............... advocate for appellant/respondent on
account of ........... the sum of TUpPEES.......ccovvvuvivuns cvrrnnens for credit of the
Accountant-General, Assam, with account of the Registrar, Appellate Jurisdiction,
High Court if tendered to you, today under the head........

Accountant
RECEIPT
Local Treasury/Imperial Bank of India
Challan No.......... Gaubhati .......... of..... 19.......

Received from................ advocate for appellant/respondent the sum of
TUPEES....ccereene. as per High Court Challan No. ........ 19..... for credit of the
Accountant-General, with the account of the Registrar, Appellate Jurisdiction,
High Court. :

Treasury Officer/Superintendent.
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Original
- Challan

Account No.

Treasury of High Oo::,>vvo=m~.n Side

By whom On what Amount

brought account

Rs.ap

Total Rupees ........
(in figures)

" Total Rupees ........

(in words)
Cashier

Examined and entered Accountant

FORM No.20-A
Cwvi)

[Rule 1, Chapter XVII]

Duplicate
Challan

Account No.

Treasury of High Court, Appellate Side

By whom On what
brought account

Amount

Rs.ap

Total Rupeses ........

(in figures)
Total Rupees ........
(in words)

Cashier

. Examined and entered  Accountant

Receipt
Challan

Account No.

Treasury of High Court, Appellate Side

By whom On what Amount

brought account

Rs.a.p
Total Rupees ........
(in figures)

Total Rupees ........
(in words)

Cashier

Examined and entered  Accountant
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FORM NO. 21
(Givil)
(Rule 10, Chapter XVII)
To '

The Registrar, Assam High Court, Gauhati.
Rs....... Appeal No....of 19......

.......................................... Appellants
Versus
.......................................... Respondents
Sir,
Please allow me to withdraw the sum of Rs.............. being the surplus amount

on account of the cost of preparation of paper-book in the above appeal deposited
on behalf of the appellants/respondents.
I am authorised by the Vakalatnama filed by me to withdraw the money.

: A Yours faithfully,
The ...... 19...... Advocate for the Appellant/Respondent

Appeal No. ......of 19...... :

Vakalatnama filed by him to withdraw money from this court on behalf of the
appellants/respondents mentioned in his application.
~ Superintendent..... Section.......... :
Certified that a sum of Rs....... (Rupees........... annas..... pies.......) only
is due for refund to the appellants/respondents...............cccevueenee.. in the above
appeal and that there is no stop order in force affecting the refund.

Accountant
Refund the sum of Rs................ annas......... pies...... only to the appellants/

respondents through his/their advocate

Registrar.
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FORM NO. S.C.1
(Rule 21, Chapter VI)
Notice for grant of Certificate
Notice under O. XLV, R.3(2), C.P.C.

NO. coverreeenn. SCA

IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Appellate Civil Jurisdiction)

Application for leave to appeal to the Supreme Court.
No. .......... of 19.......

Petitioners to the Supreme Court
Versus

................................... ceeeerserseneanneennn. OpPOSite Party

To .

The above-named Opposite Party,

Take notice that the above-named petitioners to the Supreme €ourt have
applied to this Court for a certificate that, as regards amount or value and nature,
the above case fulfils the requirements of Section 110 of the Code.of Civil

Procedure, 1908, or that it is otherwise a fit one for appeal to the Supreme
Court.

The.....dayof.......19......1s ﬁxed for you to show cause why the Court '
should not grant the certificate asked for.

Givenrunder my hand and the seal of the Court this ...... day of ........ 19.....

Deplity Registrar.
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by the Court.’

'Memo Nb.

APPENDIX-II

FORMS (CRIMINAL)
{Only those Forms which are specifically mentioned in the rules have been
incorporated in this Appendix]
FORM NO.1
(Criminal)
(Rule 8, Chapter XI)
No........... Cr........ : '
The Registrar of the High Court of judicature in Assam at Gauhati.
TO . . . o N
The Magistrate of the Districtof ........
Dated Gauhati the......... 19.......
Jury Reference No.......... of 19.........
: S _
High Court 1 am directed to inform you that
(Cnminal) the case noted in the margin* which has
been submitted to the High Court by the
The State Sessions Judge of ................ under
Section 307 of Act V of 1898, with a
-Versus- view to setting aside the verdict of the
~Accused Jury before whom the accused/prisoner
was tried, has been set down for hearing
Charged under onthe ....... 19....... or as soon
Section .. .. .. of the thereafter as the business of the Court :
Indian Penal Code = | will permit, and to request that you will give
notice accordingly to the accused/prisoner,
intimating to me hereon that you have done
SO. -
2. The material exhibits of the case, if any, need not be sent until called for

Yours faithfully,

Cr. '

Copy forwarded to the Government Advocgté, Assam, for his information.

By order of the High Court.

Registrar.
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FORM NO. 2

(Criminal)
[Rule 8 (i), Chapter XI]
No.......... e Cleeenenne.
From

~ The Registrar of High Court of Judicature in Assam at Gauhati,

To
The Magistrate of the District of .......
Dated Guwahati, the......... 19........

(Death Reference No......... and Appeal No.......of 19.....
Sir,
The Sessions Judge of ......... having referred to this
Court for confirmation under Section 374 of the Code of
HIGH COURT | Criminal Procedure, the proceedings of this Court, dated

the............... of ... 19........ , convicting..............
(Crmmal)  |................ sonof...... . of murder and
sentencing................ to death under Section 302 of the

Indian Penal Code, I am to request that you will inform

the prisoner that the reference has been set down for -
hearing on the............... Of ceoreernnn..... 19......... or as soon
thereafter as the business of the Court will permit and

along with which the appeal which has been/may be

preferred by ..................... will also be heard and disposed
of.-
2. You are also requested to intimate to me hereon that notice has been served as
directed. ,
Yours faithfully,
. . Registrar
Memo No.............. ; Cr.u......

. Copy forwarded to the Govemment Advocate Assam, for his information.
High Court - ... - Byorderofthe High Court
Criminal Section . -

~The.......19.....

Registrar
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'FORM NO. 3
(Criminal)
(Rule 8 (i), Chapter XD -

No. .. Cr.

From

The Registrar of the ngh Court of Judicature in Assam at Gauhati
To

The District Magistrate of ... Esqr.

Advocate for Appellant(s)

Dated Gauhati .....19......

(AppealNo. ....of 19......)

Sir,
' HighCourt Under Section 422 of the Code of Criminal Pr-
Crimmal ocedure, I am directed to forward herewith a
Present: ' copy of the Court's order, dated the.......... and
The Hon'ble to inform you (request you to take notice) that
Mr. Justice.... the case marginally *notedis set down forhearing
The Hon'ble Mr. on the......... dayof......19......... ,orassoon
Justice..... thereafter as the business of the Court will permit
(and to request that you will give notice thereof
to the appellant(s) and report actual service of -
notice to me before the date fixed for the hearing
; ' of the case).
*Appeal of appellants
convicted under S... :
of the LP:C. and sentenced by the Session Yours faithfully,
Judge of ......on
The........ 19.... : Registrar
*Strike out if not required.
Memo No. Cr...

Copy, together with a copy of the Court's order dated the ........ 19....
forwarded to the District Magistrate of ......... with the request that pending the
hearing of the appeal, he will release the appellant(s).... ... ... ... ON
bail to satisfaction of the District Magistrate/ cause the realisation of the finetobe
stayed. :
High Court: , By order of the High Court
Criminal Section
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- The............ 19......... Reglstrar
Memo No. D eee Cr...

Copy forwarded to the Sessions Judge of .......... for his information and
with arequest that he will forward the papers of the case, including the Magistrate's -
commitment record, at once. Should they not be despatched so as to reach this
office on or before the........... and explanation of the delay should be given.

2. The material exhibits of the case, if any, need not be sent until called for
the Court.

High Court: - By order of the High Court
Criminal Section ' Registrar
The...... 19........ : :
Memo No. . . Cr.

Copy, together w1th a copy of the Court's order, dated the ....... 19.......
forwarded to the Government Advocate, Assam for his information.

High Court. By order of the High Court

Criminal Section

The........... 19......... Registrar

FORM NO. 3-A*
(Crtinal
[Rule 8(ii)(a) & 16 (ii)(a), Chapter XI]

From:

To:
The Speaker of the House of People,
Parliament House, New Delhi.

The Chairman of the council of States,
Parliament House, New Delhi.

The Speaker, LegislaﬁveAssembly, '
~ Assam, Shillong.

* Note: Added vide correction slip No. 11



‘Subject : (Description of the c'ase)

Sir, '
In the abvoe proceeding, thc apphcant/oppos1te party proposes to rely
upon the documents specified in the Annexure, which are in the custody of the
House of Poeple/Council of States/Legislative Assembly. I have to request you
to move the House, if you have no objection, to grant leave for the production of
documents in the High Court and, if such leave is granted, to arrange to send the
documentary certified copies of the documents so as to reach the Court on or
before.............by registered post (A.D. ) or through an officer in the Secretariat
of the House. -

Registrar,
Assam High Court

ANNEXURE “
(Documents to be specified here)

FORM NO. é-B*
(Criminal)
[Rule 8(ii)(b) & 16 (ii)(b), Chapter XI]
From: ‘

To: :
The Speaker of the House of People,
Parliament House New Delhi.

The Chairman of the Council of States,
Parliament House, New Delhi.
The Speaker, Legislative Assembly,

Assam, Shillong.

* Note: Added vide cerrection slip No. 11
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Subject : (Description of the case)

Sir, . _ .
In the abvoe proceeding, the applicant/opposite party proposes to
EXAMINE........ccrverevne.... an officer in the Secretariat of the House of Poeple/

Council of States/Legislative Assembly, as a witness inregard to matters specified
mthe Armexure, I have to request you tomove the House, if you have no objection,
to grant leave for the examination of the said officer in theHigh Court, and, if
such leave is granted to direct the officer to appear in the Court at 10.00 A.M.
o) « DO o

' Yours fithflly,
Registrar,
Assam High Court.

ANNEXURE
(Documents to be specified here)

FORM NO. 4
. (Crimina)
(Rules 8 (i) & 16 (i) Chapter XI)

No. Cr.

From ‘ :
The Registrar of the High Court of Judicature in Assam
at Gauhati
To
The Magistrate/Deputy Commissioner
The District of ........ '

High Court:.
Criminal _

Present: The Hon'ble Mr. : Under S. 422 of the Code of
Justice ...... and The Hon'ble Criminal Procedure, I am directed
Mr. Justice....... *Appeal of to forward herewith a copy of the
R RIS {4ppellant Cdurt's order dated the ...... and to

onvicted under Section ........ inform you‘ (reqilest you to take
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ILP.C. and sentensed by the notice) that the case marginally*
Sessions Judge of .................... noted is set down for hearing on day
on the .............. 20............ ofl. or as soon thereafter
as the business of the Court will permit. -
Asthe appellant is confined in the ......
Jail, the District Magistrate of .............
has been requested to have the notice
served upon on.
~ Yours faithfully
Registrar
Memo No. ........ Croeeen
 Copy forwarded to the District Magistrate of ......... with arequest that he
will have notice of the date for hearing the appeal served upon the appellant, and
intimaite (to this notice hereon) that he has done so.

High Court: By order ofthe High Court
Criminal Section | .
The........... 20....ccc0eeenen. ] Registrar
Memo No............. Cr...ccueee. ’ :
Copy forwarded to the Sessions Judge of .......... for his information and

with a request that he will forward the papers of the case including the Magistrate's
commitment record at once. Should they not despatched so as to reach this
office on or before the .......20........ and explanation of hte delay should be given.

2. The material exhibits of the case, if any, need not be sent until called for

by the Count.
High Court Criminal Section By order of the High Court
Registrar
The......20........

' Memo No. ........ Cr.......... .
Copy, together with a copy of the Court's order, dated the ......20........
forwarded to the Government Advocate, Assam for his information.
High Court Criminal Section By order of the High Court
The........ 20......... K , Registrar
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FORM NO. 5
(Criminal)
(Rule 6(2), Chapter XI)
IN THE GAUHATI HIGH COURT .
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
Criminal Appellate/Revisional Jurisdiction

Criminal No............ of .......19.........
Mr./Messrs )

For Accused/Petitioners/Appellants’
Mr./Messrs.

For Opposite Party/for the State

*This reference is accepted/rejected. .

We direct that the accused/petitioners/appellants named ...... be at once
released and if on bail the bail bond cancelled, _ :

be at once released on bail,

be called upon to surrender forthwith to his/their bail to serve out the
(remainder *of the) sentence imposed upon him them be informed:

(1) that he/they has/have been sentenced to death,

(2) that the sentence of death passed on him/them has been confirmed.

(3) that the sentence of death passed on him/them has been commuted to
trnasportation for life,

(4) that the sentence of death passed on him/them has been altered torigorous
imprisonment for ... years, )

(5) that he has/they have been sentenced to.....

(6) that the sentence(s) passed on him/them has/have been

(7) that the sentence(s) pased on him/them has/have been altered to....

Judgment follows: ' ' ,

Dated the........ 19........ ~ Judge Judge

Memo No..... Cr......

Copy fowarded to the Sessions Judge, ............. /Chief Judicial Magistrate'
Of e / Sub-Divisional Judicial Magistrate' of ........... for information
and necessary action, with reference to his letter No. ...... dated the osaan

*An acknowledgment of the receipt of the Court's order by telegraph is
requested. The actual date of surrender or release must be reported within a week
of the receipt of this.

High Court. By order of the High Court
Criminal Section i
The.......... 19............ Registrar
*Strike out if not required.
Note-1: In Form No. 5 the words “Chief Judicial Magistrate of ................... / Sub-Divisional
Judicial Magistrate of ........... ” have been substituted in place of the words “District Magistrate” vide

correction slip No. HC.XI-4/65-68/1600/RC dated 9.2.1976.

* o
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From

To

Dated Gaubhati, the .........

FORM NO.6
(Criminal)
(Rule 8 (i) Chapter XT)

The Registrar of ﬂle High Court of Judicature in Assam at Gauhati.

The District Magistrate of ........ _

High Court (Government Appeal No.. 19 ..... )

Criminal

. The Hon’ble M. Justice

The Hon’ble Mr. Justice

The Government of ....

Appellant
Versus

Respondent

Convicted to on offence under
Section ... IPC bythe
Magistrate of ... on the ..19..
and acquitted on appeal by
the Sessions Judge of .......on
the..... 19........

Sir,

With reference to the accompanying copy
of the petition of appeal, filed by the
Superintendent and Remembrancer of
Legal Affairs, Assam on behalf of the
Government of Assam under Section 417
of the Code of Criminal Procedure, in
connection with the case noted on the
margin, I am directed to forward herewith
a copy of the Court’s order
dated........ 19...and to inform you under
Section 422 of the said Code that the
appeal has been set down for hearing on
the.......... 19... or as soon thereafter as the
business of the Court will permit, and to
request that you will give notice thereof to
the respondent intimating to me hereon that

you have done so.



| APPENDEGE ) BORMS:CRIMINAL s

Memo No. . Cr
Copy forwarded to the Sessions Judge of....
for his consideration . :
High Court, By order of the High Court
Criminal Section
Registrar
The........ 19.............
Memo No..... - Cr..
Copy, together with a copy of the Court’s order, dated the .... 19........
forwarded to the Government Advocate, Assam, for his information.
High Court, By order of the High Court
Criminal Section
Registrar
The....19.....
FORM NO. 7
(Cmmnal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
* MIZORAM AND ARUNACHAL PRADESH) S
(Criminal Appellate Jurzsdtctzon)
Appeal No....... of19.......

Title Page
PART 1 _
(This file must be preserved for ever)

Date of decision of High court......... "
Date of deposit in the Record Room........ ’
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FORM NO. 8
(Criminal) .
(Rule 1, Chapter XV) o
IN THE GAUHATI HIGH COURT

(HIGH COURT OF ‘ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
2 MIZORAM AND ARUNACHAL PRADESH)

{Criminal Appellate Jurzsdtctzon)
TitlePage
PARTII _
(Thls file must be destroyed at the end of three ycars)

The above period shall be calculated from thé date of the final order.
Appeal No............ of 19........ .
‘ ' The State
Versus

Date of decision of High Court .........
Date of deposit in the Record Room........

FORM NO. 9
(Criminal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

‘. (Cnmmal Appellate Jurisdiction)
Revision No.......of 19... )
................................... Petitioner

L1 eeeseseesesstsessssssenssnans —--Opposite Party
’ Title Page

PART1
(This file must be preserved for ever)

Date of decision of High Court.........
Date of deposit in the Record Room........
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FORM NO. 10

(Crirninal

(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
. (HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

(Criminal Appellate Jurisdiction)

Revision No....... of 19...............
.......................................... Petitioners
Versus
....................................... Opposite Party
Title Page
PARTII

(This file must be destroyed at the end of 3 years)
- The above period shall be calculated from the date of the final order.
Date of decision of High Court.........
Date of deposit in the Record Room........

FORM NO. 11

(Criminal

(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

(Criminal Appellate Jurisdiction)
Revision No....... of 19............. |
cervrrnsrasessenns resseessseeanrssnren Petitioner

Title Page
PART1 .
 (This file must be preserved for ever)

Date of decision of High Court.........
Date of deposit in the Record Room........




FORM NO 12 -
(Criminal) o
(Rule 1, ChapterXV) . = |
IN THE GAUHATI HIGH COQURT

(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANI?UR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

: {Criminal Appetlate Jurisdiction)
RevisionNo....... of 19............ '
T ereeeeseeseeensnssenens --Petitioner
L ' Versus e
.................................... Opposite Party
Title Page
PART I

(This file must be destroyed at the end of 3 years)
The above period shall be calculated from the date of the final order.
Date of decision of High Court......... ‘
Date of deposit in the Record Room

-

FORMNO. 13
(Criminal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
Misc. Case No.......of 19.............
: rvressesee sttt ettt e e e nanaaseennens Petltloners
Versus .

......... eeresressssssssssssssnsaessennee OPPOSite Party

Title Page
PARTI
(This file must be preserved for ever)

Date of decision of High Court.........
Date of deposit in the Record Room........ '
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FORM NO. 14

(Criminal
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

(Criminal Appellate Jurisdiction) -

*  TitlePage
PARTII
(This ﬁle must be destroyed at the end of 3 years)
The above period shall be calculated from the date of the final order.
Misc. Case No....... of 19.............

Date of decision of High Court .........
Date of deposit in the Record Room........ '

FORMNO. 15
(Criminal)
(Rule 1, ChapterXV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

(Criminal Appellate Jurisdiction)
Reference under Section 374 Code of Criminal Proc&ue

No......of .......19............ ; .

TheState - i

Vs. o
.................................... -Accused
= Title Page
PARTI -
(Thls file must be preserved for ever)

Date of decision of ngh Court.........

Date of deposit in the Record Room........ _




FORM NO. 16
(Criminal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA
MIZORAM AND ARUNACHAL PRADESH)

(Criminal Appellate Jurisdiction)
Reference under Section 374, Code of Criminal Procedure
No....... of 19............

The State
Versus
......................................... Accused
Title Page
PARTII »
(This file must be destroyed at the end of 3 years)

The above period shall be calculated from the date of the final order.
Date of decision of High Coutt.........
Date of deposit in the Record Room........

FORM NO. 17
(Criminal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
Reference under Section 307, Code of Criminal Procedure

Date of deposit in the Record Room........

No........ and Appeal No........... of 19............
The State
i Versus

................................. Accused
Title Page :
PARTI ;
(This file mustbepreserved for ever)
Date of decision of High Court......... 1
q
E
!




APPENDIX-II : FORMS: CRIMINAL ' 241

FORM NO, 18
(Criminal)
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
o MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
Reference under Section 307, Code of Criminal Procedure,
No....... and Appeal No. ...... of 19............
‘ The State
Versus

Title Page
PARTII
(This file must be destroyed at the end of 3 years)
The above period shall be calculated from the date of'the final order.
Date of decision of High Court.........
Date of deposit in the Record Room........

FORM NO. 19
(Criminal) ‘
(Rule 1, Chapter XV)
IN THE GAUHATI HIGH COURT
~ (HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
Reference under Section 438, Code of Criminal Procedure.
No....... and Appeal No. ...... of 19...........

........................................ Complainant -
Versus
...................................... Accused
Title Page
PARTI

(This file must be preserved for ever)

Date of decision of High Court.........
Date of deposit in the Record Room........
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FORM NO. 20
(Criminal)
(Rule 1, Chapter XV) :
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
Reference under Section 438, Code of Criminal Procedure.
No..ooor v OF 191

....................................... Complainant
Versus
....................................... Accused .
Title Page
PARTII

‘ (Th1s file must be destroyed at the end of 3 years)
The above period shall be calculated from the date of the final order.
Date of decision of High Court.........

Date of deposit in the Record Room.........

FORM NO. 21
. (Criminal)
(Rule 42, Chapter XT)
- Form of Warrent ' ?
IN THE GAUHATI HIGH COURT
(HIGH COURT-OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
' MIZORAM AND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)

To
The Officer-in-charge of.....

You are hereby required to have the body of .......... ... now a

prisoner in yourcustody (or now in your custody), before the High Court, onits
Appellate Side, on the............. day of ........ next, by ..... of the clock in the
forenoon of the same day to be dealt with according to law and you shall then
and there abide by such order as shall in that behalf be made by the said Court (if
the prisoner is detained in public custody, add) and unless the said............. shall

~ then and there, by the said Court, be ordered to be released, you shall, after the
said Court shall have dispensed with his further attendance, cause him to be
conveyed under safe and sure conduct back to the said......

Dated this........ dayof.......... 19........
' - Registrar
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FORM NO. 22
(Criminal)
[Rule 42, Chapter XI}
Form of Warrant
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAMAND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)
To :
The Officer-in-Charge of the .............. (name of asylum), or to ........... (name
of officer) in charge of B.C. an alleged lunatic.

You are hereby required to have the body of B.C., now a prisoner inthe............
(name of Jail) or now in custody at the ........ (name of Jail) or now in custody at
the ............ (name of asylum) or now in your charge, under safe sure conduct
before the High Court, on its Appellate Side, on the dayandof................ next, by
..................... of the clock in the forenoon of the same day there to be dealt with
according to law, and unless the said B.C., shall then and there by the said Court be
ordered to be discharged, cause him, after the said Court shall have dispensed with
; his further attendance, to be conveyed under safe and sure conduct, back to the
said jail (or asylum or other custody).

Dated ......... day of ............ 19...........

Deputy Registrar

"FORM NO. 23
(Criminal)
[Rule 42, Chapter XI]
Form of Warrant
IN THE GAUHATI HIGH COURT :
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIP ,
MIZORAMAND ARUNACHAL PRADESH)
(Criminal Appellate Jurisdiction)

To :
The Officer-in-Charge of .............. :

‘ You are hereby required to have the body of ................... now a prisoner in the
........... under safe and sure conduct before the High Court, on its Appellate
Jurisdiction, on the day and of ................ next, by ....coveereennenn.. of the clock in
the forenoon of the same day there to give testimony in a certain charge or
prosecution now pending before the said Court against................. and after the
said .......c.cu.... shall ............. then and there have given his testimony before the

said Court, or the said Court shall have dispensed with his further attendance,
cause him to be conveyed, under safe and sure conduct, back to the said.............

Dated ......... day of ............. 19........ N
Registrar
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24 . GAUHATI HIGH COURT ¢ BULES
FORM NO. 24
(Criminal)

[Rule 42, Chapter XI]
Form of Warrant -
IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA _MANIPUR, TRIPURA
MIZORAM AND ARUNACHAL PRADESH) -
- (Criminal Appellate Jurisdiction) . :
To -
The Offieer-in-Charge of the ..............

“  You are hereby required to have the body of ......... S 16w a prisoner in the

crevieesans under safe and sure conduct before the officers assembled at a Court-

martial (or before the Commissioner) at ............ onthe ........... day of .....ccceneeee

next, by ....cevriennnnnne of the clock in the forenoon of the same day for the trial of

the said Jor there to give testimony in certain trial now pending before the said

Court-martial, or the said Commissioner against................. of as the case may

be), and after the trial of the said .................. or after the said .............. shall

............. then and there have given his testimony before the said Court-martial (or

the said Commissioner) or the said Court-martial (or the said Commissioner) shall |

have dispensed with his further attendance, cause him to be conveyed, under safe

and sure conduct, back to the said.............
- Dated ......... day of ............. 19..enee

S : Registrar

FORM NO. 25
(Criminal)
[Rule 42, Chapter XI}
Form of Warrant
IN THE GAUHATI HIGH COURT
(HiGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA
MIZORAM AND ARUNACHAL PRADESH)--
'(Criminal Appellate Jurisdiction)

To .
The Officer-in-Chargé of the .............. =
You are hereby required to have the body 1) now a prisoner in the
. to be conveyed, under safe and sure’ "“conduct, to the jail at and on
eneeessensnsnsonsenanens or before the ........ day of ...x...... made or tot he Officer-in-

charge of such jail to be kept by him there in interiediate custody for the purpose-
of trial before the High Court in the exercise of Appellate Criminal Jurisdiction at
the next sitting to be held at.......................

Dated ......... day of ............. 19...........

Registrar |



